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WEST BENGAL (PREVENTION OF VIOLENT 
(ACTIVITIES) AcT. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS, AND 
MINISTER OF STATE, DEPARTMENTS 
OF ELECTRONICS AND SCIENTIFIC 
AND INDUSTRIAL RESEARCH . 

Amendment) /Jill 

(SHR.I K. C. PANT) : I beg to lay on the 
Table a copy of the W~st Bengal 
(Prevention of Violent Activities) 
Act, 1970 (President's Act No. 19 of 1970) 
published in Gazette of India dated the 
22nd November, 1970, under sub·section 
(3) of section 3 of the West Bengal State 
Legislature (Delegation of Powers) Act, 
1970. [Placed in Library. See No. LT-
4349/70). 

12.52 hrs. 

MESSAG E FROM RAJY A SABHA 

SECRETARY: Sir, I have to report 
the following message received from the 
Secretary of Rajya Sabha :-

"In accordance with the ptovisions 01 
rule III of the Rules of Procedure 
and Conduct of Business in the Rajya 
Sabha, I am directed to encJos~ a copy 
of the Air Corporat ions (Amendment) 
Bill, 1970, which has been passed by 
the Rajya Sabha at its si tting held on 
the 17th November, J 970." 

AIR CORPORATIONS (AMEND-
MENT) BILL 

As PASSED BY RAJYA SABHA 

SECRETARY: Sir, I lay on the Table 
of the House the Air Corporations (Amend. 
ment) Bill. 1970, as passed by Rajya 
Sabha. 

12.53 hrs. 

ADVOCATES (SECOND AMEND· 
MENT) BILL 

As PASSED BY RAJYASABHA 

THE MINISTER OF STATE IN THE 
MINISTRY 01-" LAW AND IN THE 
DEPARTMENT OF SOCIAL WELFARE 
(SHRI JAGANATH RAO) : Sir, I beg to 
move for leave to withdraw the Bill 
further to amend the Advocates Act, 


